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Gwalior, Jabalpur and other tourist centres 
through Khadi and Village Industries 
Commission ? 

THE MINISTER OF COMMERCE 
AND INDUSTRY AND OF THE DE-
PARTMENT OF SUPPLY (SHRI 
VJSHWANATH PRATAP SINGH): (a) 
:rhe Khadi and Village Iodustries Commis-
sion (KVIC) an autonomous organisation 
set up under K VIC Act, 1956, has been 
entrusted with the task of development of 
khadi and village industries throughout the 
country. At-present, the Commission has 
been planning, organising and implementing 
programmes for development of khadi 
(cotton, woollen and silk) and 25 yillage 
industries specified in the schedule to K VIC 
Act. In the state of Madhya Pradesh, tbe 
'Commission's programmes are implemented 
through the State K VI Board. 29 registered 
institutions and 1477 cooperatives. In 
ad~itioo to tbis normal programme. K VIC 
is also proposing to implement the Integra-
ted Rural Development Prograoune in 
selected blocks in the State with the assis-
tance of ORDAS, for which purpose, 48 
blocks in 20 districts have been selected. 

(b) In Madhya Pradesh there are 108 
Khadi Gramodyog Shandars. There are 
Khadi Gramodyog Bhandars at Indore and 
Gwalior also rUD by the institutions certified 
by the KVIC. At present there is no pro-
posal to open departmental Bhavans at 
Gwalior, JabaJpur and Indore. A Khadi 
Oramodyog Shawan set up by K VIC bas 
been functionir,g at Bhopal since 1964 and a 
proposal to open a branch of it at BHEL 
Colony in Bhopal is under consideration. 
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UNCTAD Conference for Abolition of Open 
Registry and Flag of CORvenience Systems 

in World Shipping 

4385. DR. VASANT KUMAR PANDIT : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether it is a fact that UNCTAD 
had convened an International Conference 
to do away with 'open registry' and 'Flag of 
Convenience' (FCC) ~ystems in world shipp-
ir.g to protect Seafarers; . 

(b) if so, particulars of the team that 
attended the Conference on behalf of India; 

(c) what suggest ior.s have the Indian 
Government given in the matter; 

(d) details thereof; and 

(e) what decisions have the Government 
taken to follow up the recommendations 
made in the above UNCTAD Conference? 

THE MINISTER OF STATE IN THE 
MINISTRY OF Sf-UPPJNG AND TRANS· 




